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• IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

99/2006 
O.A. No. .............................................................................. 

17.11.2006. 
DATE OF DECISION ......................... 

Sri Raj Kumar Sarma 
Applicant/s 

Mr L.P. Sarma and Mr S. Chakrabarty 
................................................................Advocate for the 

Applicant/s. 

- Versus- 

Union of India & Others 
...................................Respondent/s 

Dr. J.L. Sarkar, Railway Standing Counsel 
............................................... .............. ..... Advocate for the 

Respondents 

CORAM 

HON'BLE SRI K.V. SACHIDANANDAN, VICE-CHAIRMAN 
HON'BLE 

Whether reporters of local newspapers 	 Yes/14 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not ? 	Yes/h 

Whether to be forwarded for including in the Digest 	/ 
Being complied atJodhpur Bench and other Benches? Yes/N6 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 Yes/ 

01  
Vice-Cha rman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 99/2006 

Date of Order: This the 17th Day of November 2006. 

The Hon'ble Sri KV. Sachidanandan, Vice-Chairman. 

Sri Rj Kumar Sarma 
Son of iswar Sarma 
R/o - Tokobari, Guwahati 

• C/oPandeyBookStali 
A.T. Road, Tokobari, Guwahati - 1. 

Applicant 

By Advocate: 	Mr L.P. Sarma and Mr S. Chakrabarty, Advocates. 

- Versus - 

The General Manager (Con.) 
North Frontier Railway 
Maligaon, GuwahatL 

The Divisional Railway Manager (P), 
Lumding Division, N.F. Railway, 
Lumding. 

Respondents. 

By Advocate: 	Dr. J.L. Sarkar, Railway Standing Counsel. 

•• 4 	4 4 

iris I(s) 

K.V. SACHIDANANDAN (V.C.1 

The Applicant is a ex-casual worker claims to be included 

his name in live register of LMG, Division for screening in absorption 

in Grade - D category. The case of the Applicant is that his name was 

suggested for inclusion to the higher authority, but he was not 

included. Therefore, he submitted several representatiofls i.e. 

annexures - 6, 7 and B to the 2nd Respondent, but no relief has been 

granted. Hence, this Application seeking the following reliefs:- * 

To direct the respondents to sent the 
name of the applicant in the live 
register and to absorb him in category 
'D' of the service. 



2 
Any other relief or reliefs to which the 
applicant is entitled under the facts and 
circumstances of the case as may be 
deemed fit and proper by the Hon'ble 
Tribunal. 
Cost of the Application." 

2..' 	Heard Mr L.P. Sarma, learned Counsel for the Applicant 

and Dr. J.L. Sarkar, learn&I Standing Counsel for. the Railways. When 

•the matter came up for admission, learned Counsel for the Applicant 

submitted that earlier the Applicant approached the Hon'ble Gauhati 

High Court by filing Writ Petition No. 8593 of 2005 and the High 

Court permitted him to withdraw the same since the jurisdiction of 

the subject matter is vested with this Tribunal. Therefore, he has 

filed this application before this Tribunal. He' also submitted that he 

will be satisfied if a direction is given to the 2nd Respondent to 

consider and dispose of the representations filed by.the Applicant with 

reference to rules and facts of the case and pass appropriate order 

within a time frame. Dr.J.L. Sarkar, learned Standing Counsel for the 

Railways submitted that he has no objection if such a course is 

adopted. 

In the interest of justice, this Court directs that the 

Applicant shall forward the copy of the representations to the 2nd 

Respondent forthwith and on receipt of such representations the 2nd 

Respondent and/or any other competent authority shall consider and 

dispose of the same within a period of three, months from the date of 

receipt of such representations. 

The O.A. is disposed of at the admission stage itself. No 

order as to costs 

(KV. SACHIDANANDAN) 
VICE-CHAIRMAN 

j 
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c1!NTAL DNIST1AT WE TPJ JNAL 

WwAHATI BENCH: 

RICENAL AffLaCATI NO_.L2_ 

1. ,  ) Wane of the pp1iCat 

b() ReSpofld3flt5 . Union of India & 

a) N04 of Appiiaflt(S) : 

2 I the application is the proper forrn— Yes. 

.hethe name 	desriPtiofl and addrS5 
of the all papers been 

furnished in CaU5 title : Yes/) 

Has th appliCatiOfl b::cn dully signed and vrif1ed :- 

Have the Copies duly si&J : Yes 

Have sufficiant number 
of copieS of 

the application been flied :—Ye' 

Thethe all the 3nnexuro partieS ar: ±mp1eadd :YeS/. 

ihether English translati0fl of ducUmeflts in the 
	3ge 

	

fl 	:

YG S/Y 
9 Is the apPliC3tlOfl is in time 	SPrm 
1. Has the Vakalatflamil° of appearancd/th0 satiofl is 

fllCdYe 

Is the 	
by I?O/F0r 	

3_3 

Has the appliCati°fl is mattafl3b]e : 

Has the irnpugncd 

	

	
duly 3ttstd been I1 	

: Ye 

of the anneXUres dully attested filed 
Has the ligible copIes  

.15. H:.s the IndeX of ducuments been 
filCd all available Yes/N/.3 

as the reired number of envolOPod bearing full addreS 
16. H 	

° the 

respondants been flld 
Has the declaration as requircd by item 17 of the form Ycs/. 

Whethert relief sought 

	

	
r ariGS out of the single : f  

tayd for 
Thether the interim relief is p 

	: Yes9& 

2.  	
doflati0fl of delay is filed 

Is it suppOrt 

In case of con 	

:Yes/N0. 

21.

B  

ether this Case cafl be heard by 	
jvS1 	enCh 

22, Any other point lo 

with itial of the ScrUtinY clerk the 

23. ResUlt of the ScrutiflY  

applicati0fl is in order 

P-J 	
w 
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APPENDIX 

APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 
TRiBUNAL ACT, 1985 

TITLE OF THE CASE, -. ORIGINAL 
Application No. 	) 12006 

'IjIi 

SI. No. 	Description of Documents relied upon 	 Pages 

1. 	Application  
_g 

L 	Veriflcaiton - 	- 	- 

Annexure - - Application dated 3.12.99 by Petitioner -• 91  
Annexure -2-Letter dated 17.2.2000 - 	- 

Aee- 3-Lette dted,2O00- w4effi JL - 2O 

Annexure -4- Letter dated 7.9.2000 - - - 

Annexure -5- Circular dated 10.12.2001 - - - 

Annexure-6-Letter dated 8.8.2002 - - - - - 

Annexure -7-Letter dated v.8.2005 	- - 

Annexure -8-Letter dated 29.8.2005 - - - 	- - 

L 	Annexure-9- Lefler doted 30.92005 - - - - 

12. 	Annexure -10- Order dated 9.1 .2006 passed by Hon 3 ble 

High Court in W.P.( C )No. 8593/05. - - - 

R 	 41A- 

U 
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APPENDIX. 	. 	. 

	

• 	 APPLICATION UNDER SECTION 19 OF THE ADMiNISTRATIVE 

TRIBUNALAcL 1985 	. 

TITLE OF THE CASE ORIGINAL 
Application No. 	/2006 

SRI RAJ.KUMAR SHARMA 

	

• 	 . 	... 	... 	Applicahf 

• 	. 	. 	. 	. 	. 	 . 	. 	Verss 	. 	. 	. 	•• 

Union of India and Others 	. 

	

Respondents 	S  

List of Dates and synopsis of the. Case :- 	 • 	. 

03 12 99 	--- 	Application hied by the petitioner to thf, General 

• Manager (CON) tequesfing to, enter the nare of 

the petitioner for screening test for .  entering his 

name in live.register for absorption in Grade-D 
• 	• 	. 	. 	. 	 S 	• 	 . 	

• 

 

Category( Annexure No. 1). 	• • 

	

• 	• 	19.01 .2000 • 	Letter written by respondent no. 2 to the Chief Signal 

and Telecom Engineer ( C S T E ) (CON) to take 

• 	 . 	. 	S 	 • 	• 	S 

 

necessary action with regard to petitioner's 

application 
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08.02.2000 --- 	Reminder sent by respondent no. 2 to the C.S.T.E. 

(CON) 	to 	take 	necessary 	action 	upon 	the 

application dated 031 2.99 of the petitioner. 

1 7.02.2000 	----- Leftèr'datei 17.02.2000 issued by Senior Signal and 

Telecom Engineer (CON) HQ to the. Deputy C.S.T.E 

(CON) 	for verification 	of service record 	of the 

petitioner and one Mr. Dipak Nath in this regard. 

(Annexure No. 2). 

08.03.2000 	. 	 --- Senior Section Engineer (Sig) verified service record 

o, petitioner and sent the same to the Deputy 	- 

C.S.T.E: (CON),, who had foarded the same to 

CSTE (CON) vide letter dated. 21 .4.2000. Maligaon 

and the latter had forwarded the same to the S P 0 

(CON) 	Guwahati' vide 	letter 	dated 	05.07.2000 

(Annexure -3). 	' 

07.09.2000 The G.M( Con), MIg. vide letter dated 07.09.2000 

forwarded 	the verified, service 'particulars of the 

petitioner ,to the 	Divisional 	Railwçy Manager 	(P) 

Lurnding for taking necessary action Wth regard to 

the application, of the petitioner for inclusion of his 

name in the ftve register of Lumding Division for' 

screening and absorption in Grade - D Category 

Annexure -4). 	' 



	

• 07.1 22000 	Petitioner made anotherrepresentation for considering 

his prayer in this regard. 

	

• 21 .12.2000 	The G.M (Con) MLG again vide letter dated 21 .12.2000 

requested the Divisional Railway Manager (P) 

Lumding to take necessary action. 

	

10.12.2001. 	. 	Circular lefler no. E/283/1 IC-PT-i dated 10.12.2001 

issued from the office of. The Divisional Railwdy 

Manaer (P) Lumding for verifying service record of 

• 	 • 	altogether eièen persons. The petitioner 'is no. 7 

(Annexure no. 7) . 	. 

	

08.02.2002 	. 	. In response to the circular dated 1 0.J 2.2001 out of 

eleven pe.rsons only two persons service . redord 

• . . . could be verified vide letter dated 8.8.2002 of C.PJ. 

Guwahati and petitioner is one out of the said two 

cahdidates ( Annexure -6) 

After 08.082002 the petitioner had been regularly 

• visiting the offices of respondent no. 2 and 3 for a 

favourable rerDly  but the respondents had done 

nothing except given him verbal assurances for 

• . 	 . absorption in Grde - D Category and for inclusion 



;, 

of his name in ftve, register. The respondents had 

assured the petitioner to absorb him in service ds 

aforesaid and they have also fulfill the necessary 

formalities in this regard but even after long official 

procedures they have not kept their promise till 

date and the petitioner had to wonder from pillar to 

post. In the legitimate expectation of service he did 

not apply to any where else and his age for 

applying for service to any where and his age for 

service else is also expired. 

09.08.2005) 
29.08.2005) 
30.09.2005) Written refresentations  of the petitioner but the 

respondents did not give any reply. Hence having 

no alternative the petitioner had approached to this 

Hon'ble Court. (ArinexUre 7, 8 and 9) 

9.01 .2006 	 Order dated 9.1 .2006 passed by Hon'ble Gauhati High 

Court in WP ( Cj No.8593/OS 

QkLw- 
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L 
IN THE CNTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH 

I 

Cr O.A.NO. 2  7  /2006 
Sri Raj Kumar Sarma 
Son of lswar Sarma 
Rio. Tokobari, Guwahati 
C/o. Pandey Book Stall 
A.T. Road, Tokobari, Guwahati - 1 

Applicant 

Versus 

The General Manager (Con.) 
North Frontier Railway 
Maligaon, Guwahati 

The Divisional Railway Manager (F) 
Lumding Division, N.F. Railway, 
Lumding. 

Respondents 

Particulars of the Qrder against which the application is made 

Scheme of the G.M. (Con) by which ex-casual workers names were 

sought to be included in the live register of LMG. Division, for 

screening in absorption in Grade - D category. 

1.2 	Circular No.- E/283/i/C-Pt. I dated 10.1 2.200T 	issued by the 

Divisional Railway Manager, [MG, N.F. Railway and subsequent 

letter No. N/51/NG /CON dated 5.7.2000 issued on behalf of 

CSTE/CON/MLG dated, 5.7.2000 enclosing letter dated 21 .4.2000 of 

the Dy CSIE/Con/MLG, N.E. Railway. 

1.3 Non-consideration of repeated verbal as well as written 

representations of the applicant dated 9.8.2005, 29.8.2005 and 



JURiSDICTION OF THE TRIBUNAL :- 

The applicant declares that the subject matter of the 

Order against which redressal is sought for is within the jurisdiction of 

this Tribunal 

LIMITATION:- 

The applicant further declares that the dpplication. is 

within the limitation period prescribed in Section 21 of the 

Adrninistratie Tribunals: Act, 1985.   

. FACTS OF THE CASE:- 

4J 	That the applicant is the resident of aforesaid locality and had 

rendered service as casual vvorker under C.S.T.E. ( Con), Lumding. 

4.2 That the applicaht had thus worked as a casual epIoyee as a 

hammer man with the Railway. In the year 1999 there was a move 

by the railway to regularise the service of the casual workers in 

Grade -, D and to enter their name in the live register for screening 

for service. Accordingly by letter dated 3.12.99 	the applicant 

applied to the respondent no. 1 for entering his name in the live 

register and for screening along with his service particulars. 

Copy of the letter dated 3.12.99 is annexed herewith .as 

annexure no. 1 

4.3 That the appiicdfion of, the applicant was forwarded by the 

rcspondent no. 1 to the Chief Signal and Telecom Engineer (C.S.T.E. 

(CON), Maligaon for veriflcaton of applicants service records vide 

letter dated 19.1 .2000 and in this regard reminder was sent vide 

letter dated 8.2.2000. Thereafter vide letter dated 1722000 the 

Senior Signal and Telecom Engineer ( S.S.T.E.(CON )  HO. sent the 



pnotocopy of application and service record of the applicant and 

of another worker, Sri Dipak. Nath for verficaton of service 

particulars to the Deputy C.&T.E (CON/F M[G. 

Arnexure rio. 2 is letter dated 1 72.2000. 

4.4. that in response to the letter dated 17.2.2000 service particulars of 

the applicant were verified by the Senior Section Engineer 

(Sig)/CON/HY and were sent to the Deputy çSTE!CONIM[G vidè 

letter dated 8.3.2000 and the Deouty GSTE/CON/M [G had 

forwarded it to CSTE/CON/Maligaon and the later had forwarded 

to S.P.O./CON/MLG by letter dated 5.7.2000 Subsequently the 

Genera 	anager (CON) had by letter dated 7.9.2000 intimated 

the DRM((P) [MG about the application of the applicant for 

inclusion of his name in the live re ister of Lumding Division for 

screening and observation in Grade-D' Category and also 

intimqted that by letter dated 5.7.2000 and 4.4.2030 

CSTE/CON/MLG has confirmed the service record of the petitioner 

and requested the DRM(P) [MG to do the needful. 

Copy of letter dated 7.9.2000 is enclosed as annexure - no.3 

4.5 That after letter dated 7.2.2000 the applicant was waiting for a 

favourable reply and call for screening but the some did not come 

to him. As such again by letter dated 7.1 2.200 the applicant 

made representdtions to G.M.(CON) Maligaon and the later vide 

letter dated 21 .1 22000 requested DRM(P) [MG for taking neessaIy 

actions in this regard. . .. .• 

4.6 That on 10.12.2001 by circular letter no. E/283/1 /-PT-1 dated 

10.12.2001 issued from the office of the DRM(P)/ [MG, all the C[WI'.S 

U 
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were asked to verity the service recordefi 1 persons including the 

aopiicant. Out of the said 1 1 persons only two persons service 

records could be verified which includes the petitioner and by letter 

dated 8.8.02 in response to the circular dated 10.1 2.2001 the DRM" 

(F) Lumding (respondent no. 3) was intimated about the facts. 

Circular dated 10.1 2.2001 and letter dated 8.802 are annexed 

herewith as ahnexure no. 4and 5. 

4.7 	That after final verification of service records vide letter dated 8.8.02 

the applicant had been ven assurances about his service by 

inclusion of his name in the live, register and the applicant had been 

making 'regujar representations in this reg.ard in the office of the 

respondent no. 3 and had got no result except verbal assurances. 

Since December, 1 999 the applicant had been compelled to move 

from pillar to post for the service and although after a long 

procedure his service particulars had 'been verified by letter dated 

8.8.2002 but: still the respondents particulars the respondent no 3 is 

sitting over 'the matter without any action and the applicant had 

only been given verbal assurances. 

4.8 That by letter dated 8.8.05 the applicant had made representation 

to the responden no. 3 about his service giving him Oh particulars of 

previous records. Thereafter vide letter dated 29.8.05 the applicant 

had made another representation to the respondent no. 3. Again 

by letter dated 30.9.05 the petitioner made representation to the 

respondent nO, 3 with copy to the G.M.(CON),. Maligaon requesting 

him to take necessary actions in this regard. But inspife of all these 

representation no actions had been takn by the respondents and 

I 

U%~  
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they even did not deem with fif to reply to the letters / 

representations of the petitioner. 

Representation dQted 9.8.05, 29.8.05 and 30.9.05 are annexed 

herewith as annexure no. 6,7 and 8. 

4.9 That in response to the move.of the respondent for inclusion of the 

appiicant's'hame in the hve register and regularization of his service 

in category '-D the applicant had applied to the respondent no, 1 

for the said purpoe. The respohdents have in response to his 

application verified, his service partidu ars and on such verificatin 

he was assured of the service / absorption in category D. The 

assurances as well as the actions I conduct of the respondents 

have created a: legitimate expectation to the applicant with 

regard to his ser/ice and now the respondence are estopped from 

going back. Because of the legitimate expectation created by the 

respondents the petitioner did not try for another lob and in the 

/ 'meantime he has become over aged for applying for any other 

lob. Thus the applicant has been deprived of his livelihood in most 

illegal mabner causing irreparably loss and injury and immense 

sufferings to the applicant as well as his dependants 'because of 

ynemployment of the applicant.  

4.10 That out of total 11 candidates only 2 persons service records could' 

be verified.: And out of there two peopies the applicants service 

record was more suitable but even then no response came from 

the respondents and even the respondents did not care to reply to 

the written 'representatons of the applicant. The illegal and 

arbitrary aàtions of the respondents. The applicant had been 

U 
11 



deprived of his livelihood as well as his legitimate expectation of 

service even without hearing him and no opportunity had been 

provided to him of being hearc. 

	

5. 	GROUNDS FOR REUEF WTH LEGAL PROV5ONS :- 

5iThat the applicant most respectfully submits that the actions of the 

respondence authority as stated above in the foregoing 

paragraphs are illegal and without authority of law. After causing 

the applicant to wait for such a long period since the year 1999 by 

giving him assurance of absorption in service verbally as well as by 

their position actions now they are bound to absorbe him in service. 

5.2 That in pursuance of scheme of the respondents authorities and in 

response to the applicanVs application dated. 3.1.2.99 the 

applicant had been duly selected / screened for absorption in 

Grade - D Category after long official procedure. The repeated 

assurances and the positive actions of the respondents and their 

conduct has creatd a leqitimate expectation to the applicant 

now the respondents are estopped from goinq back from their 

promise. Because of the actions and assurances of respondents the 

applicant did not try for any other job and has become over aged 

for applying for any other job. 

5.3 That the actions of the respondence in not absorbing the applicant 

in service and not considering his representations and thus dooming 

him even without homing Js grossly violdtive of principles of natural 

justice. 

	

5.4 	That the actions of the respondence are illegal, arbitrary, 

unreasonable; unfair and violative of the rights guaranteed under 
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Artide 14,, 16, 19(1) .  and 21 of the Consfitut ion of India. The 

apphcant had been deprived of his iieiihood as well as his 

legitimate expectation of service even without hearing him. 

DETAftS OF REMEDES EXHAUSTED:- 

The applicant declares that he had already submitted written 

representations dated 9.8.2005, 29.8.2005 and30.9.2005 before the 

authority but the same had neither been considered nor disposed 

of. 

The applicant had filed a writ petition before te Honble 

Gauhati High Court being WP ( C  ) No. 8593/05 wherein Order 

dated 9.1 .06 had been passed. 

MATTER NOT PREVOUSLY FftED OR PENDING BEFORE ANY OTHER 

That applicant declares that he has not previously filed any 

application, any suit. regarding the matter in respect of which the 

instant application has been filed before any Court, authority or 

other tribunal nor any such application or suit is pending before 

any of them. The Writ petition no. 8593 105 filed by the applicant 

before the HonbleCourf had been withdra.vn vide Order dated 

9.1 .2006. 

. REUEF SOUGHT FOR :- 

That in view of the 'aforesaid facts and circumstances details 

of which has been mentioned in paragraph no. 4 of the 

application as.well as in the grounds above the applicant prays 

for following reliefs :- 

p. 



S 	 S  

To direct the respondents to enter the name of the applicant 

in  the Uve register and to absore him incategy 'D' of the 
seice. . .  

Any 'other relief or reliefs to which4he' appiicanf is enifiled 

S 	 under the facts and circumstances of the case as may be 

deemed fit and proper by the Hon'blebunaJ  
ur,) 	Cost of the Application 

9.. 	
5 PARTICULARS OF THE IPO -  

I) 	I P0 No 

Date  
in) Payable at 	Guwahafi 

10. 	LIST - OF ENCLOSURES: As stated in the Index.  

VERIFICATiON'  

ISri Raj Kumarsarma, son of Iswar Sarma,•'aged about 45 years, 

resident of Tokobari,AJ Road, GuWahafj - 1 in the' distrif of, Kamrup, 	S  

Assam do hereby ve, and state that the contents of paragraphs no. 1 	
' 

to 	are true to my knowledge and those made in paragraphs no 

/ 'being matters of record are true to my information derived there from and 

fheresfs are my humble submissions before this Hon'ble Tribunal and i 

have not Suppressed any mafenal facts -c---- 



VERIEICATION 

I, Shri Raj Kr Sarma , son of Iswar Sarma, aged about 

45years , resident of Tokobari, A.T road, Guwahati-1 in 

the district of Kamrup, Assam , do hereby verify that the 

statements made in paragraphs Nos. ------ 

are true to my personal Knowledge ; those made in paragraph 

nos ---- --  are matters of record and the 

sLaternents made in paragraph nos. -----------------------

--are believed to be true on legal advice and I have not 

suppressed no material fact. 

And I sign this verification on this 	th day. of 

/ 2006 , at Guwahati . 

Place 

Date 



- . AA' 
T. 	P/ 

To 

The General Manager(Con) 
Maligaon, 

Sub:- Prayer to send my name for screaning Test. 

Respected Sir, 

Vth due iespect and humble submission I beg to say 

that I am an cxcasu.il staff worked under 	C. S. T. Ii. (Con) 
a 

Maligaon. I was discharged on 05.05.85. from then I am lying 
It is known from reliable sources that 

without any job/secreenfng test of ex-casual staffs have ben 

going oi .i I was waiting for cafl for screuning test 

firstly from 03.11.99 to 05.11.99 and secondly on 301i99;but• 

I found no call for the said test. 	- 

sir, 1 worked lastly as casual H/man under C.S.T.E. (Con) 

MLG. oneefrorn 26.7.83 to 18.4.84 (258 days)and secondly after 

being discharged from 06.06.84 to 05.05.85(333 days) 

So, I request you for proper' action and send my name 

for the said test as soon as possible. 

Under the above circumstancs I hope and pray for 

your kind consideration please. I shall be grateful to you for 

this act oi kindness. 

Thanking you, 

Yours faithfully 
Attaçted copy of 
discharged Certificate. 

eTTIR7f as casual 
Ia 1) our 0  

Dated, Guwahati- 
03.12.99 

(Raj Kumar Sharma.) 

I aj Kum a r Sb ann a 
11 y. Co on y , Ltr. No. D3/15/[ 
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N. F. RAILWAY. 	. ( 2 
Office of the 
CSTE/CON/MLG 

No. N/51/3/NG/CON 	Dt. 17.02.2000, 

Dv.CSTE/CON/FIMLG 
N,. F. Railway. 

Sub: Verification of Casual laboUr service particulars. 

lam sending' photo copies of app!ication & Record of servicep0aIticulars of 
Casual labourof Shri Dipak Nath & Shii Raj Kumar Sarma, for verification of 
gonuinehess of service paftcuiars from record of your office. In case they were 
engaged to Construction Organisation whether their names were included in the 
Live register of Casual Labour or not. •.0 I 
D.A. : 	(3) 

if 	 u... 	
(A.GOSSWMj)• 	- 

SSTE1CON — l/HQ/MLG 
V 	 for CSTE/CON MLG 

Copy to: (1)Sr.' DEN/LMG for kind arrangement of verification of asual. se (ce I; of Shri Raj KumarShrrna under Permanent Way lnpector, N.F. 
Railway, Badarpu'r. A photocopy of Record of service is also sent 

0 	• 	- 	herewith, Tt ;• . 	. 	 '  

• 	 CPO/CON/MLG for his information please. This

V 

 i in reference 
to his L/No. E/235/CON/CL(Rotrenclicd) dt. 19.1.2000 & 8.2.2000. 

for CSTE/CON/MLG 

V I 	 • 

V 	 0 

3 



42- - 	
/ 	Office of the 

• 	Ce neI MR I 	 t?Rfl. 

M):E/235/C0N/CL(2)Rot]i 	Dlt(d 7.9.2000 
To 

Sub: •Servj 	 of cx- 	- 
cnsuuI iboiii 

$AShri Rj Trumni Shriiii ' nd Dhn nt njoy Rr Dey P1idfr inclusion their nnrnc in the Lio Ro8i8ter of I1G division fox sorej 1  And 

	

Absorption in Gr.'D' cAtegory. 	 . 

CBTE/C0N/tLG vide hi letter No.N/51/3/NC/c0T . • 	 dAted 3/4.4.2000 And 5.7.2000 h1 	confirnie th 	/Shrj 	 S Sr 	nncl Doy hAd w -r]d As e'e 	iboi,r under 51/ LG/C0.N/G1r. 

1, Iinc 

 

Shri Raj Kumar Shirirn  

	

2. 	" Dha rin nj cy Kx. Doy 	. . 	. . P7 	. 	- 	I 	rma 	 .• 
S 	 2. D.C.Dey . 

3. DI tC of birth --001.1960 . . .., 
0 

2. 07,6.1961 4. txkir Period - 1. 2.7,8- to 18.134 	. 	. 

	

and 6.6,34 to 5.,05 	y•• 	• ..• 	 . 	' 	 .; 	. 	. S 

p 	
dø VR3 •) 	

- 1 • 	
0 

2.UR 
• All te r1ovAt pHper A yotr V1ILCRtjflflfld noodfu1 Action plovlse. 

ID I 
( 	

/ 
OR OT'NFFAL MA1a1P(00N) 

Cipto .- 

,( 
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JXPL 	 Office .01 the 
 

Dt.10.12 * 01  

All CLWI's/PI's of Lurnding Division  
,0 
 Subj'-Verification d' Reddrd. 

.0k!  
please 	par Lticulax's of the. 

different Sr.Subordinate office and submit a report o this section i.e. 
t 

S&T/P as early as possible. 	 S 

	

- ' 	 S(;) 	 \ 	
•.:• 	 c 

1.Malay Chakraborty .4.8.82 to 2.11.87,10.12.82to 10.2.83,05,583 to3,7. 
under TCl/Auto/MLG 6od  30 days 	60 days. 	ays. 

peb Nath.15. 9,78to.L4.J.O.79,J.6.1l.78to 15.12.78.2.12 0 78to24,1,79 
üñdër TI/Auto/ 	30 days 	30 days 	30days 

New Ghy. 
 

3,Narayan Misra 	16.5.78 to 14.6.78,18.6.78 to 17.7,78,7.9.78 to 10.7.78 
under SI/GHY 	30 days 	30 
4.Narayan Ch.Debnath 15.6.78to14.7.78,17.7.78to 158.78,478..to 15.9,78 

	

under .  ià±/Ato/Mth 1  30 days 	30 days 	\ 30 days 
S 	i1'JfZ).tjj°'. -)V 	L' 

A. 

2 	
5,Khokan5pau1 "' 	j5,5,78toj,8,6,78,15,9,78to 18.10.8.'\; 	. 

undrTI/Aüo/ 	• 30 days 	30 days •V!J'\\:... .0 

New GHY 	 / 	i \n.. ,\r:,L\ 	• 

6,Madhu Sudhari Deb 	15,8.78to18,7,78 16,7,78 to J4.,7J_{\:v5. 	' 
under TCl/Auto/ 	30 days 	30 days •, 	 * 

NeGhy.._- 	 ..,..... 	S. 	 ,.. 

7. . 25.5.78 1 tol 31.12,78 926,7.83to 18,4,8466,84'to 5,5.84 
Svicepaticu1ars confixmed by CSTh/COn/MLG viahis 

Dipak)Kr.NhWN9,N/I/3/NG/n dt.05,7,2000 & D. CSTE/COn/LG 
L/No.N/555/5/Con/pt.II-26l.dt.2,1,.4.2000 G1/Con/MLG' S 

No.8/23/Con/CL-2 Reteinded dt,7, 9,2000 
8. Dhananjay Kr..Dey-25.7,83 to 20. 9.83 

under CSI/B.G/Cob//n/MLG vide his .L/NO,E/235/Con/Cl/2_Retrended 
dt,7,9 0 2000 Address to DR() for Service particulars 

IIL.', .L. Nenc1Dhananjay Kr.Dey & Raj Kr.Shaxma 

9.Bhupendra Bhdwik-1,3,88 to3O.3,85,15.4,85 to 14.5,85,1,6,85 to 30.6.85 
under TCl/Auto/New GHY3 days 	30 days 	30 days. 
10,Dipak Ch.Das 4.3.79 to 2.4.79, 1?4.79 to 11.5.79 
under TCl/Auto/ 	30 days 	30 days 
New GHY, 

11.Manik Ch,Das 1. 18.7.78 to 15.9.78,18,9,78 to15.4.79(uhder.WI/p/G 
• 	30days 	S 	30days 

2,22.5,85th 20.6,85m21,6.85 to 20,7.85(Under CTCl/AJMLG 
30 days 	30 days 

3,30.7,85to28.8,85 	(Under SI/Con/LMG 

4.01,9,85to 9,10,85 	(Under SI/BPB 
30 days 

30 days 	S 	(under SI/M 1MG 5,8.11,85 to 8. 12,85 
30 days 

6.7,1,86to 8,2.86 	 (Under sI/LMG 
30 days 

7.7.1,86 to 5.2,86 	(Under SI/XJV1G 
30 days 	- 

con.,, 
S I 

;• 	 .• 

TY -  - -. •S 	 S 



• 	 .• 	
• Ii 10 ) 3 •i: o  

2 — !)• U., J. .J 	 ' 	 S  

8.8.2.86 to 24,2,86 
lu~

• 	16 days 	o  
(Absentee sercening test 	qf. pR4cPM11G  vide, No. 
(/283/1/c-pt.4 dt.16.7,97 •DRt(p)/llv1G's XXR No.. 

Jo 	 o 

	

t • .[ tIO.EJ3 	 Ct J1CjOL Ob 	Cf(jLJ 	C 93J1±O 	LftLbIQdU3 	,j(1I9j±j[) (Absentee) 
• 	 .91CLOq  This 0has the approval of competent authority, 

C.V, Ei C3 	u • . .oi 	oiG 	1 .uJ., V3.:L! . 	cJ <8.6 ..• 	j xocjii:!t,t-{3 \'t.1CM.1 !Ll\ciUA\I3T Olobnu 
for DFN(P/LJv1G ?V.1 ,N 	\ . .1 .S.3V ..! 	 J. cU\ ..L.L .ujc3 •Oi 	\ . •L.j .'iJv d9 	L! 1b '1 

	

cJ3 	
i 

0 	 •c';bCC 	 b oa 

• - 	4 0 - 
00 	•• 	0 

copy orwarde to: i nfoxmation and necessary attiori to :— • 
.Y( IC)  W9 1 

QY.V.Oj. 	J •\ .: • 	3\ •\ ,•.1. ci JV.Ô 	 cJ 	.&L 	LcM ril.0 .C\1.CSSE/Tele/Auto/LM 	• 	

• 	.:;i\T2 i)i:HIj 
•'V." .21- CE/Tejé/Nej.jy1. ciV .V ,VJ UV .V 	Lc}\ •: 	(ii i1!j ..::) (•1lk•IH1 i\ 

-3 0  •SSE/Si5g/BEB 	• 	 • 	 1 wiM..\? 9yPt's 
SSE/Sig/P/LMG.1 ci 	.d.L, 8Vô .U1c.JsV.d 	

of 

SSE/Sig/MV. C\tki; 	 \1bt'e above 

SSE/Sig/con/1JvG 	
0 	

0 	 YH.) wo'1 
SSE/P-Waj/P/LMd ci 37.7.01 S3V.V..oJEV,.:.(j. 	CJ iJbu urIbi4,,à 

8, SSE/Sig/GI-IY, 	I' UE 	 Jub oL 	\otW\13T a obrlu 

	

9. SSE/BG/Sig/con/GHY, 	 0 • 	 w,k1 

• 	
3 • 	 ci 	V.Ô18V.i..iC 3iH i'equthd.t 	if the 

•\1 Or  
•  

	

'i.) •.\o,\:iJ 	Cfl)O.. . I .ib l. _-Ij . 	\no\\ 	 . o 

t)OO ,Q ,V ,l b 	911 	.)\n '\cC\3 .00i 

• 	 • 	 0 	3O .O: oi 	 \.l1bn&tU ,8 

	

f i. r1oJ\(E\J .c! \J 	ii 	L.Lv 	! :..'yi  J\Li.)\'io\O. U\I33 iL9buu 
CEi.'13ZiLb' 	) LV? I01 (') i.1U 0 10 	 c. • V .lb 

ci::iidi;j ':';j 	 , 	F 	.5 191 n aatM"annI g e r LM G. 
,O 	i 	3 ,) .J, 	.I ui 	iXiiJ • Iibfl9oLhiL1 ,Q 

\i 	'.1\cJuA\IJf I3)IU 

• 	
0 	

• 	 \•.: .011. c 	'V.I 	.- qJ 	V ,:; .raul .clU 	qiU  .01 
• 	

• 	 c'i,b 	 rb ')'- 	 \u10ui\I3T itLrw 
W)i 

.1 'bii'V . 	..Lui •$.!. • CJ. o 	tV.V.rJt.. .1 	:r.1 • cf3 ,i.tn&j. • jJ. 
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 s/P1 ' S ot Lunt ling 	 (D 	t 

	

Sub.'- ';criLiciticfl of Pe-Cc.1 	 . 

?1ea,e vL1fJ eh 	
' LtI 	q ;tL ' In Ui' rent 

	

:..Sr.&ubordine Qfic 	nci s.bm.i.t d r.:,OVtY tO t.r5 	ctiC.fl •i 	&T/P 	eay 

• 	possib1e 	 - 

1.t1a CharabOrCY 

undr ,'rcI/Auo/.LC 	•.0 dy5 
	days 

iShi)U eb flth 	1" 9 70tc,1J 	,iQ11 i toiS 12 7,2 	12 ' tt 

under cI/4tc / 	 0 '1a 	 ct 3 	 30 dyS 

1 
— 6 5 7tc 	6 7 , 11- 	 t 'I 7 I, I 	73tc C 10 / 

unde 	I/GY 	30 days 	30 clays. 

'. 

undc TCl/AutC/MLG 	30 '-l.s 	 3(' Thiys 	 0 clays 

1th0)1n Paul 	_l5.5.76t1 , ,46.'10, 15.9. 3to1 	10.78. 

	

G.dhuSudhai ib 	-1..7tc '.ie'7 /0, 16.7./1'L8.70. 

unirie TCl/AOLC'/ 	: 	 30  

New GUY: 
• 	.'63tc'te1i.1 	4to5.i.84 

(e rvlcc lu rticu. 3r: con (i rru) by c'i'i/Cn"L0 Ji(C hi 

ipak r. 0.1 (Th 	L/UO. u/l/ 3/G/Cor; 0 t .05 .7. 20 & Dy. CST/COn/fLG 

,A 
 

	

/N .C. N/b'/5 'Cnn 'I 	11-261 dt.21. 1 .20 1 ~ 0  
3 	1,L1 	t 	 j 	/ 'j 2(' 0 	 -- 

., 1UUc11)'j -2' 	7 0 1  t.u.0 '..) t'  h 

Uflc13 C /.G/COfl/G.VC0 " 1 	vi 1C: 'hi L/c. /235,'COn/Cl/2-P trrdd 

ORY. 	 1.7 . . 2000 to LR4(.) for service :irticui3rS 

- 	

oc1 t111ntj j 	 i £olldrma 

. hupendrd Bhcwunc-1 3 3toi I 	J , 	5Lc 	1 5 5, 1 	5tc0. PS 

under TCl/Auto/ 	 U ''.'.; 	 .30 c:lys 	3 Cay 

New GIIY. 

Dipak Ch.as 	-'•3.7 t 
under TCl/Auto/ 	 30 Oays 	30 iay 

• new. GAY. 

.11. 14anik Ch.Da3. 1. 18/ .76tc 15.') .76, i.3.9 .7Otc IS. .7' jFu 	/1/1/LiG 

	

30 0ay 	 30 
2 2 2 5 	t c, o C 0 5, 1 5IunPr cTcI/;/t:Lc. 

:s', 	 3' 	s" 

3. 30.7 	•L23.0.5 	 under Si/Con/141G. 
30 (Ry3 

under 51/B113 
(1, 

''.1.1 .-•' 	 1•' 	 I 
uudt r ; I/LkIG 

: 	

JU dL -/ C 

7. 7.1.PG to  

3 	(I3 	
I 	 iG und:r 1/L1  

0 2 60 to 2 2 u 	 W dPI j/mV 

	

r:c1i.;- 	e1ij cf. 	 vide :1 

	

/ --. Pt-. I 	jt. 	,. - 	 ' /PRM (r \ ii 	t 

	

(E/283/1/c—.t—i 	 IC. 

	

ctt.). .1 	-H 	Y.. .I- . -'. I 	eC-  d L 	.Lt(.h.'flQ 	tt 
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Olfu;e of the 

• 	
i/ON 	

. 	 fit. 05.07,2000. 

Ic 

N F Railway.  

Sub : Verification of casual service 

Ref (I) Your 1/Nc) E/235ICONICL (Retrenched) dt. 19.1.2000 

and 0.2 2000 
(ii) it 115 0111CC letter of ever 1 No. dl 172 2000 

Ik'ae lind truit'witli o l  ltitI)CnIy N llIei r'CelvtI Iitn fly C5 I r/coNfr/Mt C, 

N F. Rty regaidHiti C3i itI ;&i V1CC t.iltiCI ilais ot Sri kaj Ki niiat Srririd (ii ( > 1.11 (tft4)uSiI 

D. A. . One p1 rotocopy 01 letter rio 
N/555/5/COfl/Pt 11-261 dt. 21.04 2000 
Issued from fly CS! E/CON/F/Mt.GS otice. 

t,. •?. I 
( /  

for CS1L/(.X)NIMI.. (  

.1 

U 

NK 

. IT.. 

-J 
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I hrj A.P,Sa 

	

Nt 	
Dt,92Qo2 • 	 • 

	

¶ 	. 	. 	• 	 S  

L&mg 

of Reco' 

	

/ • 	Your 1ett .NoR/283/lfr/ 	I dt. 

S. 

POr bOV. CjtQdtt 	;r the SE/$ig/coN/j.0ff 	nc1 from C 'S'tor which 
	have 

1.. Shri Dhannjy r3y, .(3L NO-N of CI S/O_.Dey 	
•Fo ./B1rth7,96. 	
.. ).ef Sejce o 209.193, h; 	 S S 	 . 	

• 	 S  

	

:;. 	 • 	Rgmr 	F rn Ene 	Ecc111 	s I 1PUICIZUrI ' 
S 	

2ri Rikumá Sw:mct, 	SL 	of CL flonte 
r 	 • 	

-Iw 	
. 	From 267 .1983 to 10 1 o1984 

	

'J• 	 . 	
'66934 th 983 	.5.5.1985 
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/Zvi Ell 

Dt. 9, 6.2005 

To 
The Dfl/P/!LG 
NF,flailway 

Sub :- iminder forreening and abvoiptiofl in G. 
'Dt 

category. 

: Your letter NO.E/282/l/c/PtI dt. 10,32,2001 

ispected sir, 

In reference to your letter quoted above, my 
name is 

iflC].UdCd in $/No,7,and v 
er your order,fl'y service parti 

culars have bcenVeriied by the cI/1W,Sri A.r.sharma 
by his letter No. :G/W.d3ted 0.8.2002 and verification 
report is subrnittCd to 581T/1 ). Lmding. 

Sir, before this,iY selvicO particiLarS have, alxeauY 

been verified by the following official which is inclUded in 

your lettol- too. 

CStE/Cors/MIA L/'NO.N/51/3/NG/C0fl dt, 5.7 02000 

y. CT/Con/M W, i/No. N/55/5/COfl/Pt ii-ZG1 dt. 21. 4.2O8 
(3)Ci/Co n/MU). J,fl'lo. L/23:/COn/C12 re trenchdd dt. 7.9,2000 

• 	sir, dter th ver ic1on report is submitted I 

have hert waiting SInce thcn for your call and reply,but 
no call and xepiy has yet been received.Ifl this regard I 
have been frequehtly making repre$efltatfl before author.' 

• 

	

	 itie5 but xcpt vbai arrurflCeS nothiri h been done 

in connection to my scribe. Fogarding this matter I oi4d 

like to xemind and request you to look into the matter as 

early a p0ibl. 

• 	I shall be highly obliged for your kind and positive 

action. 

Copy to :.m 

\}' Q/C0N/W3.N. 1. tty. for 
kind infoxmt1Ofl and action. 

• 'ours faithfUllY / 

\ , J Jvo.kL_ 	itY49 

(casual H/man Under SI/BG/ 
Con/GI4Y) 

Add. f or..CommuniCSti0 

;/o pandey [300k Stall 
A. T. ioad, Tokobari 
Guwahati'1 



To 

The Difl(p)LG 
N. F. J1ilway 

,1 

Date: 29,8,05 

C4TCLLL 

Sub:-. Absoxption of previous casual labour recorded in live 
regiStCr/'upp11fncnt ary hue register in grade -D 
category. 

.;LGS Letter Iot 1LCT.-890 
No.L157/o(c) Pt XII dt, 33.,5,99 

Your letter ho. L/233/l/c/pt_i dt.io..oL 

Lospocted Sir, 

In response to .F.rail-y move for absorption.of Lix..-

casual. viorkors in grado-) catogory,I had applied for such 
aosorption/service vide letter dtd. 3.1:.99.Thcreaftor I 

h.d &ubitted Various repre.entations,jr3 tiis regard. 

In response to my said letter and representations my 

service particulars had been verified by the I/Q'iy.sri A.L. 
Shaxmaby his letterNo.;/iy &atcd 8.6.2002 and Verification 
report is submitted to ZT/P.Lumding. 

After submission of verification report I waiting for 

positive response froc your k..nd.Since no position response 

has been given I am alnost regularly making pexsonal rpre.. 

sentations to the lil:ay autloritjes but accept verbal 

assurances nothing has been done in this regard. 

On 9.3.2005 agaIn I had made written representation 
but till date I 	not received any respons.. 

contd . .2 
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I once again request you to consider the catter,  

of my service sympathetically considering 4,11  1rIe- ,̀IPlOYI-, jGnt  

and the fact that 1 have to support my vjife,chilclron. and 

parents,whih I am unbbi.e to do by small parttme 

irregular 

T1ianIiny. you 

Enclosures: 
	 • yours faithfully 

Few rfercnce of earlier 
correspondence. 

Copy of G/oN/M w' s 
	 (Eaj rumar haxin) 

L/fl o-E/235/CON/CL.-2 
	 Casual U/man under 

(i.ietrenched) dt,7. 9.2000 
	sI/BG/aN/GHY) 

Copy ofG/COi/LG' s 	 ç. 	 - 
I/No. L/235/C0 !/CL-Je trenched 

dtd. 21.1.2000 	. 	. 	. 

iii)Copy of my previous repre.- 
sentation dated 9.8.00 

P 	-- cp 	J7'' •' i_/' io. Li / ( \t") 
Copy to:-. 

F. fly, for 
1rind infoiination.and action. 

V 
- 	- - 	•i___. -• 	---- - 	_(-- 

Si 
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Guwhj the dated-3Oth TO, 	

day of Sept.,2005 The DRM(p) 

N.P.Rallwiy, 
SS*ee 

Sub.. 	Absorption in Grnd 	categoz,y on the baj5 
Of verification of scr-vlce particu1.rs, 

fleft-. 	(I) GM(P) NLO'5 Letter No, RECT 890, 
Mo, E/57/0(c) pt. -XZI dtd, 31...5...99 0  (ii) Your letter MO, E/283/1/c/pt._1, dtd, 20-.12...0i, Respected sir, 

tn reference to letter No, quoted abeve, I nave 
been making 

seeral personal and writen reprosentatinga 
regarding the matter of absorption in Gridc 'D' category,  
as nry service particurs have been verified by the CPI/ Chy. Sri A.P. MjWMtx Sharrna by tjj his letter 

NO. DQ/Qhy, 
dt, 8-...2002 as per your letter No, quoted above in Si. No, (XX) . after submission of ver.tfjcation repoz, a long of tira has been passed, 
but nothing is done regydIiig my service tiii. 

date, During 
these three (3) years i have been in regüir 

touch with the conced Railway authorities, but cc 
verbal assurances nothings has been done in this regard. 

In this connection, I requested you on (a) dt. 9-8.-2005 and (b) dt, 29.8..2005 to COns.der 
the matter of 

my service SYmPathetiCally I Once again rectiest you to 
COnsider the matter oi my service, otherwj;e there will be no alternative to me and I shall be  help, 	 compelled to take 1egj 

Thanking you, 

Copy of Provjou3 letters 
dt.9a..au.2005 0 

 

dt. 29-.8-2005 0  

.WCOM/rw. NIF, IZAILWAy#  
for kind information and 
necessary action, 

Yours faithfu11y, 

p 
C R 	PtJI'1AR 3flhR) 

EX. 	N/Mii, UNDER 
SI/130/CQIy/ CIiy. 

c/o PNrny BO0} STALL, 
A,?. ROAD : 

G1JWAI.I\TI - 781001. 

1I_ ' 	'/'Acv 	j •-. 

\ 
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' 	 a1r 	 4 
Yate f application tC 	 Date Of delIvery of tice 	Date on which the copy 	Date of. making over the 
I ie copy.' 	 D&f.fid tbrnotlfytnQ 	requisite etampa and 	was ready for delivery. 	copy to the epplicant. 
/:thb.luJ41Pnu , ber of 	 foil 
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 the mof- 

ir Sumar Sarma 

Sb. Iswar sarrnâ 

Rio. Tokoban, Guwahti 

C/o. Pandey Book Stall 

A.T. Road, Tokobari, Guwahati -1 

/nion of India 

Represented by the Ministry of 

Railways, New Delhi. 

2. 	The General Manager (CON). 

MLG, 	N.F. 	Railway 	Maligaon. 

Guwahati 



3. 	[)visionaI RCiilwny tVl II 

Lurndrig 	Divion, 	iIvvy, 

Lurnding. 
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	 Noting by Officer or 	 Serial 
Advocaic 	 No. 

1 	 2  

Dale 	Office notes, reports, ordcrs or proceedings 
wiih signawrc 
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WP(C) N. 8593 of 2005 

BFORE 
THE HbN'BLE MF. JUSTICE I A ANSARI. 

09-01 -2006 

Hearc Mr. SJ 33harma, le med counsel for the petitioner, and Mr. 

S Sarma, le med sta ding coun el, NF Railway, appearing on behalf of 

the respondent Nos. e and 3. 

Raisi g a pre minary objtion 

learned clunsel 

to the maintainability 01 the WIII 

petition, Mr. Sarma for the respondents1 submits that 

the present vrit 	petit on is not maintainable. inasmuch as the subject- 

matter 	of 	this writ petition 	fa Is 	within 	the 	jurisdiction 	of 	Central 

Administrativ Tribun I, 	in 	terms of Section 	14 of the Administrative 

Tribunal 	Act ,  1985 nd 	the 	p titioner's 	grievance, 	if 	genuine 	and 

sustainable,  be I oked into, examined and decided by tire Centrl 

Administrativ 

~an 
Tribun I. 

In vi4 of th above, M SJ Sharma, learned counsel for the 

petitione 1  seks to vithdraw thi writ petition without 	prejudice to the 

oetitioneS 6h6t' ibt' 6 ..approach this Court with appropriate 

application, i future, i so advise' 

Consi Jering 1 	
matter in s entirety and in the interest of justice, 

this writ peti Ion IS dispose of 
	th liberty granted to the petitioner to 

MWV 
	approach thi Court wjth appropr :e application, in future, if so advised. 

sa.,u 
P/No- Lj( 

U-ci oJo1/O 

CSTiF4Eoto BE TRUF. COPY 

Superintendent (Copying Sectiony 
Ga.uhti Rih Court 

Authorised U/S 76 Act 11872 

F.,. 
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- 	 (J U/Yw S A"tmc 	 Plaintiff! Petitioner 
-. 4LLt 	Complainant/Appellant 

--VERSUS-- 

Dant/Oppty 
Aeused/Respondent 

Know all men by these presents that the above named_______ 	' 

do hereby nominate constitute and appoint 
Shri J. (cLffV)-). / CLJ-t-t4- Advocate and such of the undermentioñd Advocates 
as shall accept this Vakalatnan to be my/our true lawful Advocate/Advocates to appear and act for me/ 
us in the matter not'ed above and in all miscellaneous and interlocutory matters in connection therewith 
including review and execution of decree or order if any and to effect compromise and for that purpose 
to do all acts whatsoever in that coimection including depositing or drawing money, filing in or taking out 
papers, deeds of composition etc.for me/us and on my/our behalf and on my/our behalf and I! We agree 
to ratify and confirm all acts so done by the said Advocate/Advocates as mine/ours to all intents and 
purposes.In case of non-payment of the stipulated .fee in full no Advocate will be bound to appear or act 
on my/our behalf 

In witness whereof 17 We hereunto set my/our hand on this the 	 3 'd{ 	 day of 
2OO 

ADVOCATES 
Bishnu Kinker Goswami Binod Kurnar Jam 
Abdul Muhib Mazurndar Jagdish Sharma 
Anil Kumar Bhattacharya . M. K. Jam 
P. C. Deka SatyajitSharma 
Jtindra Mohan Choudhury ,  M. K. Choudhurv 
Ninnalendu Chakravorty Rupjyoti Bordoloi 
Lalit Mohan Kshetry Satyen Sarma 
Shyam Sunder Sharma Jmdad Rashul 
G. K. Joshi . 	 Rajeshwar Singh 
Hari Kanta Deka Akhtar Parvez 
C. K. Sarma Baruah Kanhaiya Gupta 
Atul Chnadra Sharma Noushad Alam 
Nilamom Goswami R.P.N.Singh 

L. Yadav Shivnath Roy 
Ramesh Kumar Jain Sanjoy Sarma 

P. Roy Kush Ram l3ora 

Received from the executant, verified and accepted. 
Sr. Advocate 
leads me in this case 

Advocate . 	 . 	 Advocate 

H 

(THE 

t;~ 
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